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He said repeatedly that never before
did the jute growers get that price. 1 will
put a question to the hon. Minister, Did
ever before the prices of essential com-
modities that the jute growers have to
purchase viz., rice, wheat and other essen-
tial items rule so high? Why don't you
give the same compromisc on the prin-
ciple’ of parity? If you accept the parity
ratio, when their prices go up because of
higher pay and increase in dearness allow-
ance to the employees. why don't you
accept the same principle for jute also?
If the prices of essential commodities o
up higher, why don't you accept the fact
that prices of jute should also go up s0
that it can be compensated? You have
not said that. It is most unfair to the
poor jute growers who are giving Rs. 250
to Rs. 300 worth of foreign exchange to
this Government. Tn recent years there
have been heavy demands for jute pro-
ducts, The demand for jute products
have gone up. In view of the price of
petroleum and other allied products, the
prices of synthetics have gone up. You
say, because of the world market, because
of the international competition, it is not
possible to give more price because we
have to maintain certain standard in the
world, competitive, as you are calling it.
Why are you giving cash subsidy to the
extent of five per cent for cotton and
other things? Why don’t you give some
subsidy to the other growers? Is it enough
simply to say, we must maintain this
world competitive market and at the
same time we must ignore the claims of
the poor jute growers? 1 appcal to you
ohce again to give more remuncrative
price for the jute growers,

17 hrs,
MR. CHAIRMAN: Please conclude
now,
SHRI B. K. DASCHOWDHURY: I

am concluding. I would simply appeal to
him at the last minute, at the last mo-
ment. Since all these matters arc under
the consideration of the Planning Com-
mission, I will appeal to him to expedite
this process of consideration because we
know the consideration of the Govern-
ment moves at a snail's pace. It should
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not take another decade or so to finalise
the consideration. I would only appeal
to the hon, Minister to cxpedite this pro-
cess before the Budget session. When the
Government presenis the next Economic
Survey Report for 1973-74 or 1974-75,
let there be a clear assurance, let there be
a clear note given, in the form of a
Memorandum, that all these points have
been considcred, not only the question of
price equalisation, but also the question
of the entire subsidy, how it is to be
given, how we arc to develop the interest
of the jute-growers, how we are to pay a
fairer and a remuncrative price to the
jute-growers and also for the tea industry
workers to develop.

With these words, with deference to the
wishes of the hon. Minister, and with your
permission, Mr. Chairman, and with the
permission of the House, I beg to with-
draw my Resolution.

MR. CHAIRMAN: Does the hon.
Member have the leave of the House to
withdraw his Resolution?

SOME HON. MEMBERS: Yes.

SHR1 B. K. DASCHOWDHURY: I
withdraw my Resolution.

The Resolution was, by leave, withdrawn.

17.02 hrs,

RESOLUTION RE. NEED-BASED
MINIMUM WAGES FOR WORKERS

MR. CHAIRMAN: We will now take
up the Resolution to be moved by Dr.
Saradish Roy regarding need-based mini-
mum wages for workers. Dr. Saradish
Roy.

DR. SARADISH ROY (Bolpur): Sir,
I beg to move the following Resolution:

“This Housc expressed its grave con-
cern at the falling real wages of the
Indian werkers consequent to the
abnormal rise in prices of essential
commoditics and failure of the Govern-
ment to grant necd-basad minimum
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wages to the workers on the basis of
norms laid down by the Fifteenth
Indian Labour Conference.”

MR. CHAIRMAN: Resolution moved:

“This House ‘expresses its grave com-
cern at the falling real wages of the
Indian workers cobsequent to the
abnormal rise in prices of essential
commodities and failure of the Govern-
ment to grant need-based minimum
wages to the workers on the basis of
norms laid down by the Fifteenth
Indian Labour Conference.”

Now, Dr. Saradish Roy, you may please
continue your speech on the next day,
sometime when the subject comes up.

17.04 hrs,

DISCUSSION RE. HISTORICAL DO-
CUMENTS BURIED WITH THE TIME
CAPSULE AT THE RED FORT
ON 15.8.1973

MR. CHAIRMAN: ‘the House will
now take up Discussion under Rule 193.
Shri Sezhiyan. The tin.. allotted is two
hours.
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